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expansion and dijversification. Some
of the forelgn companies might have
indulged in such contracting or sub-
licensing which did not come under
the purview of the Industries (Deve-
lopment and Regulation) Act, 1951,
The provisions of the existing Foreign
Exchange Regulalion Act were also
founa to be inadequate 15 deal with
such cases, However, it should be
possible to deal with such cases under
the Foreign Exchange Regulation Bill,
which is at present before the Par-
liament,

Registration of Foreign Companies
under Companies Act

5233, SHRI+ MADHU LIMAYE:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government intend to
compel by legislation foreign com-
panies and their subsidiaries/branch-
es to register themselves under the
Companies Act; and

(b) if not, the reasons therefor?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) There is no proposal to amend
the Companies Act, 1956, to compel
foreign companies as defined in Sec-
tion 591 of the said Act to register
themselves as compames thereunder.

(b) The provisions proposed in
Clause 81 of the Companies (Amend-
ment) Bili, 1972, now before the
Joint Committe. of Parliament, are
considered to be sufficient.

Restrictions on Repatriations by
Foreign Companies

5234. SHRI MADHU LIMAYE:
SHRI PATTABH] RAMA
RAO:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government are con-
sidering the desirability of restricting
repatriation by foreign companies
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operating in India under the Indian
Companies Act or by foreign compa-
nies through their Branches of pro-
fits, expenses, etc.,, proportionate to
their equity participation or the capi-
tal of its Indian Branch;

(b) if so, what percentage of equity
or capital of the Indian Branches
would be permitted as maximum re-
patriation; and

(¢) whether Government are also
considering asking foreign companies
in non.priority sector with a capital
of more than Rs, 25 Iakhs to disin-
vest their holdings in India?

THFE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) No, Sir,

(b) Does not arise.

(¢) No, Sir. After the Foreign
Exchange Regulation Bill is enacted,
the cases of all foreign branches and
companies with more than 40 per cent
foreign shareholders operating in
non-priority sectors will be reviewed
on a case by case basis.
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